531

3436} hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 124 and 220)

Shri C. K. Bhattacharyya (Raiganj):
1 beg to move for leave to introduce
a Bill further to amend the Con-
stitution of India.

Mr. Deputy-Speaker: The question

b4

“That leave be granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri C. K. Bhattacharyya: I intro-

duce the Bill.

1431 hrs.
COMPANIES (AMENDMENT) BILL*

(Insertion of new section 13A, amend-
ment of section 293 etc.

=it aeware fag : () - ¥ v
Fm § fr wvor afafmaw, qeys #
o dee w3 q frdms W o
T Y wwfa & amg

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Companies Act, 1956.”

The motion was adopted.
it quvaT feg : & fadas ) w|p@
F@rE|
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14313 hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL—
Contd.

(Amendment of sections 3, 4 etc.) by
Shri Hari Vishnu Kamath

Mr. Deputy-Speaker: We will now
take up further consideration of the
following motion moved by Shri Hari
Vishnu Kamath on the 18th Decem-
ber, 1964:—

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1852, be taken into
consideration.”

He has taken sixteen minutes.

Shri Hari Vishou Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, on the
18th of December, when the House
adjourned, I had the honour of making
a brief speech in the course of mov-
ing the Bill. I then observed that the
ministers, that the governmental set-
up in independent India has tried to
build nourished on the ideals of
Mahatma Gandhi and the sages and
saints who have preceded him, a per-
quisitive society; that is to say the
perquisites that attach to their offices
are, more often than not, more than
the salaries themselves. I then did
not substantiate or reinforce that state-
ment of mine by figures but today I
have been able to collect the neces-
sary figures to support my contention.

The Ministers' salaries were fixed
by an Act of 1952 and the House, I
am sure, is well aware of the amounts
that are payable to Ministers by way
of salaries. Now, Sir, by way of
allowances here are some revealing
figures. By a notification of the
Works, Housing and Supply Ministry
on the 1st May, 1962 the following
amendments were made to the rules
under this. Act. As far as residence

*Published in Gazette of India Ex traordinary, Part II, Section 2, dated

19-2-1965.
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is concerned, the rule provides that a
Cabinet Minister and a Minister of
State shall be allotted a residence
whose standard rent does not exceed
Rs. 650 per month, and a Deputy
. Minister shall be allotted a residence
whose standard rent does not exceed
Rs, 350 per month.

The furniture, it is astounding, it is
almost a sub-astronomical figure—I
would not say astronomical, but a
sub-astronomica] figure. The value
of the furniture permissible or
allowed to a Minister free—he can
get it at his own cost—for a Minister
and a Minister of State, the value of
it comes—I do not know, Sir, whether
you know it, T think you know it—
to Rs, 32,000; and for a Deputy Mini-
ster it comes to Rs. 16,000, That is
the value of the free furniture.

Shri Sezhiyan (Perambalur): Fo*
each period of office.

Shri Hari Vishnu Kamath: Y,
whether he is in office for one year
or for six months, or for five years.

Shri Shinkre (Marmagoa): While

he is in office.

Shri Hari Vishnu Kamath: Yes
while he is in office. It is Rs. 32,000
for a Cabinet Minister and for a
Minister of State, both are on a par
with each other.

Then, as regards electrical appli-
ances—I suppose by that is wmeant
frigidaire, radio anq other things....

The Minister of State in the Mini-
stry of Home Affairs (Shri Hathi):
No radio.

Shri Hari Vishnu Kamath: Frigi-
daire, heaters and collers, to keep you
<ool, and to warm you up when you
are cold.

Shrimati Lakshmikanthamma
(Khammam): To give you a cold
drink when you go there.
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Shri Hari Vishnu Kamath: I think
you should test if for yourself, She

can speak, Memberg from the Con-
gress Party can speak from expe-
rience. We rarely visit them in their
homes.

Electrical appliances are of the
value of Rs. 6,500, And there has been
no distinction between a Cabinet
Minister, a Minister of State and a
Deputy Minister in this respect, all
are on par. This was done by an-
other amendment on the 9th Sep-
tember, 1964. The furniture and
electrical appliances were, sort of
pooled together, and the total value
allowable to a Cabinet Minister and
Minister of State on account of fur-
niture and electrical appliances is
Rs. 38,500 while he is in office; and
for a Deputy Minister Rs. 22,500
while he is in office.

Shri Shinkre: Very socialistic.

Shri Hari Vishnu Kamath: Socia-
listic pattern? I think it is more
patter than pattern, that is minus the
‘o'

1 do not wish to go into the rather
complicated matter of T.As allow-
able to Ministers, because there the
Ministers and Members are not on a
par. A Minister can travel about
with his family and children. The Act
says “legitimate children”—I mean,
that is what the Act says, I am not
coining anything or saying anything
from my mmagination, I am reading
from the Act—legitimate children and
also step children. Both are included
in the term ‘family’. (Interruption).
I am not cognizant of these matters.

Shri Heda (Nizamabad): Uttar in-
nocence!

Shri Hari Vishnu Kamath: So, the
family includes step-children, and the
wife, of course—I am sorry, I forget.

Shri Shimkre: No foster children?

Shri Hari Vishnu Kamath: No fos-
ter children.
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An hon. Member: Wives also.

Shri Hari Vishnu Kamath: Only
‘wife’ it says.

Grant of allowance for wmedical
treatment is, of course, not specifically
provided. But medical treatment also,
to him and the members of his family,
is provided free,

Then, motor car, a major item. We
have had the controversy, the dis-
cussion, on the small car and all that
here. And Ministers have held forth
sermons to Members that they should
go in for Indian cars, small cars, that
Government is trying its level best tn
produce a small car, like Volkswagen
of Germany, for the ordinary Indian.
But I would like to know if the Mini-
ster of State, Shri Hathi, can enlighten
us on this point as to how many
Ministers, of Cabinet rank and State,
and Deputy Ministers have got Indian
cars and how many have got foreign
luxury cars. 1 hope he will place
figures with regard to this on the
Table. And I would like that what
they preach to others they practise
themselves:

A sifsary
wdiE gFL U |

The upadesh they give to others,
let them put into practice themselves,

Shri Hathi:

Shri Hari Vishnu Kamath: 1 know,
he is not guilty of it.

1 have an Ambassador

An hon. Member: And the Prime

Minister also.

Shri ‘Hari Vishnu Kamath: But
about his colleagues, I would like to
have facts with regard to them.

Then there is an Extraordinary
Gazette notification on the 30th Octo-
ber. 1964 which is rather 'mysterious.
It reads as follows:

“There shall be granted, with
effect from the 28th May. 1964"
—that is to say. the day after
Jawaharlal Nehru passed away,
he passed away on the 27th of
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May,—and they made this provi-
sion with effect from the day
following his death; and from
28th May it has been granted to
the Prime Minister, and to other
Ministers from another date, with
eflect from 12th August, 1952 to
cvery other Cabinet Minister—
not Minister of State—

“a sumptuary allowance of
Rs. 500 per month”.

1 would like to know, and the
House too would like to know, I am
sure, what this exactly means in
effect, whether Cabinet Minister could
draw this, not from that date, but
whether they could draw this sum
with retrospective effect. 1 do not
know why it was made at all.
I think Shri Nehru used to draw
a sumptuary allowance of Rs. 500 a
‘month—I do not know what it was;
perhaps it was not that. Therefore,
now the Prime Minister has put
himself on a par with other Cabine:
Ministers with regard to this. But,
Sir, for the Prime Minister the date
is 28th May,—that is, for Shri Lal
Bahadur Shastri—and for other Cabi-
net Ministers it is with retrospective
effect (Interruption). Whether they
can draw this allowance with retros-
pective effect is the question. For
them it is from 12th August, 1952.

Now, 1 would seck the indulgence
of the House to cite certain figures in
respect of other democratic countrics
with regard to the proportion of
emoluments that subsist between the
salaries of the Prime Minister and
other Ministers on the one hand and
the salaries of Members of Parliament
on the other in those countries. These
are revealing. In the United King-
dom—these figures are before the
Labour Government—raised the sala-
ries by, I think, a few hundred
pounds, that is before October 15,
1964, Cabinet Ministers were paid «
salary of £ 5000—the Prime Minister
was paid at a higher figure of, I think,
£ 10,000—Ministers of State were paid
£3.750 ®and the salary of a Member
of the House of Commons at that
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time was—it is more now because the
salaries have been  raised—was
£1,750. So the proportion was not
more than 1:3.

An hon. Member: Annual figures?

Shri Hari Vishnu Kamath: Yes. In
Canada, the Prime Minister is paid
25,000 dollars—Canadian dollars 1 be-
lieve—and other Cabinet Ministers
are paid 15,000 dollars. A Member of
the House of Commons in Canada gets

a salary of 8000 dollars. So the pro-
portion again is 1:3. In the United
States of America—we call it an

imperialist country, a capitalist coun-
‘try and all that my friend Shri Hiren
Mukerjee is never tired of repeating
that it is a leading capitalist country
and all that—the Cabinet Members or
the Secretaries of the President get
25000 dollars and a Member of the
House of Representatives or the lower
House as well as a Senator gets a
salary of 22500 dollars—25000 dollars
for a Minister and 22,500 for a mem=-
ber of the American Congress. I do
not want to tire the House by citing
the various facilities and amenities
provided to Members of Parliament
and to Ministers in these Countries.

In our country we find that tac
salary of a Member is only Rs. 200
while a Cabinet Minister gets Rs. 2,250
or Rs. 2,500—] am not surc what it
is because there have been various
changes .

Mr. Deputy-Speaker: It is Rs. 2250.

Shri Hari Vishnou Kamath: For a
member it was only Rs 400 till last
September and now it is Rs. 500. A
Minister’s salary is nearly five times
that. The proportion is 1:5. We
claim to be a more socialistic and

democratic  country than the United
States of America or the United
Kingdom.

Shri Hathi: Add the daily allowance
and then what does it come to?
-
Shri Sezhiyan: Daily allowance
does not form part of salaryv.

FEBRUARY 19, 1965

Salaries etc. Bill 538

Shri Harl Vishnu Kamath: I accept
that challenge. Ministers, when they
travel about the country during o
after a session, draw travelling and
daily allowance. Travelling allowan-
ces drawn by Ministers—I know about
Madhya Pradesh—off-session have
been more than one-and-a-half times
their salaries themselves. I am not
pleading for a completely and absol-

utely egalitarian order and saying
that the salaries of ministers and
Members must be equal. What I say

is that there must be equity.

As you are well aware, a Minister
as well as a Member hag got only, as
biology tells us, one stomach, one
brain and one heart. Of course, bio-
logy further tells us that the size of
brain and heart varies within small
limits, and only the stomach can vary
within larger limits. But even ron-
ceding that, I am sure the House will
agree that the present scale of sala-
ries of ministers together with allow-
ances should be drastically curtailed
—I mean that the perquisites should
be curtailed, if not abolished: the
salaries may remain the same, or even
be raised a little.

Therefore, my Bill seeks to provide
for it. The Ministers may be given
a higher salary, but let us have a
straight account. The Members have
to pay for everything. They have to
pay for electricity, water and every-
thing else. Let wus have a strnight
account and let the Ministers also
pay as the Members do. Let them be
paid a higher salary of Rs. 2,500 for
Cabinet Ministers and Rs. 2000 for
other Ministers. Let them have 2
standarg scale of furniture just as we
Members have got and for anything
more than that they must pav. 7
am glad that so far as electricity and
water charges are concerned since
the hullabaloo in the House and out-
side in the Press the Ministers have
imposed a voluntary ceiling of Rs.
200 on themselves so far as water
ang electricity charges are concerned.
As far cars, my amendment seeks
to provide that the advance payable
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to them on account of a motor car
should not exceed Rs. 12000. ‘they
should go in for an Indian car and
not for a foreign car.

I, therefore, move that my Bill fur-
ther to amend the Salaries and Allow-
ances of Ministers Act 1952, be taken
into consideration.

Mr. Deputy-Speaker: Motion mov-

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1852, be taken into
consideration.”

1} hours have been allotted for this
Bill out of which 30 minutes have al-
ready been taken. May I know how
many hon. Members want to partici-
pate in this?

Some hon., Members rose—

Shri Narendra Singh Mahida
(Anand): The time may be extended.
There are many hon. Members who
want to speak.

Shri Hari Vishnu Kamath: One
hour is always up ‘your sleeve, You
have done it before. You have even
extended the time by two hours. We
ask only for an hour more.

Mr. Deputy-Speaker: We wil] see.
Hon. Members may have five mirutes
each.

Shri Narendra Singh Mahida: Mr.
Deputy-Speaker, 1 support Shri
Kamath's contention and his Bill.

The British have gone from this
country, but the ways of the British
have remaineq with us. More parti-
cularly, it has remained with us in
the show and pomp that is attached
to the Ministers. My belief is that
the salaries that the Ministers aie re-
ceiving is in disparity with the sala-
ries of Members of Parliament. As
Shri Kamath just now pointed out, in
the United States and in the United
Kingdom there is not so much of dis-
parity. When we talk of disparity
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among the income of various stand-
ards of people, we in Parliament have
a complaint that we are paid less and
the Ministers are paid more. That
disparity should be removed.

We are Members of the same House.
Why should the Ministers get those
facilitiea which the Members of Par-
liament do not get. We do not get
even a ten paise stamp while the
Ministers get free serivce stamps.
They get all electrical appliances
while we do not get even a frigidaire.
if we are given one we are chargea
Rs. 56 a month. We do not get evaen
a heater or a boiler free. Even for
furniture we are taxed from our
Rs. 500. This is considered fair by
the hon. Minister. It is not fair at
all. I wish to impress upon the hon.
Minister through you, Sir, that this
wide disparity between Members of
Parliament and Ministers should be
removed at the earliest possible day.

When private executives get more
emoluments or get more perquisites
we shout that they charge more from
the companies, that they take more
than 20 per cent and all that. Here
the Ministers have got the same salary
and they also get free furniture, free
car, free usc of electrical appliances,
etc. We make this difference bet-
ween public and private executives.
I would say, let the Ministers get the
same salaries and facilities as the
private executives get. Why should
there be any difference between them?

Then, we say we are trying to fol-
low Gandhiji. We have been shout-
ing that our country should follow
the Gandhian way. Personally, T
myself believe in the Gandhian way.
So, there should be a simpler way of
life for the Ministers. Shri Kamath
has very rightly referred to the use
of small cars. I was happy when our
late Prime Minister started using A
small car._ I am glad that our presenr
Prime Minister is also using a small
car. I feel that other Ministers should
also follow that example by using
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small cars. Also, they should make
use of them only for Government
work. Whenever they go to thetir
constituencieg if they utilize Govern-
ment transport it is not a proper way
of spending public money.

Shri Kamath has referred to the
furniture supplied to the Ministers.
‘Whenever there is any change in the
occupancy of a quarter allotted to a
Minister, there is change in the fur-
niture also to suit the personal whims
or fancies of that particular Minis-
ter. 1 have myself scen furniture
being condemneq or carpets being
changed merely because a particular
Minister did not like their shape or
colour. Such thingg should not hap-
pen. The Ministers should try to
live in a simple way.

Shri Kapur Singh (Ludhiana): Why
not ask something for yourseif?

Shri Narendra Singh Mahida: I am
prepared to climb down from a salary
of Rs, 500 to 250. Let us have free
use of furniture, electricity ang other
amenities; 1 am prepared for such an
adjustment in the matter of sulary.
The disparity in perquisites between
Members of Parliament and Ministers
should be removed at an early datc.
1 do not like to say more because it
will embarrass them. After all, ther
are our colleagues, as Members of
Parliament. They should set an ex-
ample to our country and people by
leading a simple life, the Gandhian
way of living Gandhiji  had
said that the Thighest in the
land should get only a salary of
Rs. 500. We are far away from that
ideal. Let us not go on increasing the
galaries, either of Ministers, Members
or of Government servants. Only
yesterday we heard the Railway
Minister making an announcement
about increase in railway fares. If
we go on increasing the taxes and
salaries, there will be no end to it
Therefore, let us have a simple way
of life and high thinking. , I would
request the Minister to accept this
amending Bill.

FEBRUARY 19, 1965

Salaries etc. Bill 542

oft \ey Ty (TEET) o IumeEw
e, & @ faw w7 gy w7 &
forg @er o g 1 Y s wwe A
W faw 91 93 ¥ g0 v & f g
w T gak A & AfaEy Y aveAmEy
¥ FTH wRIC § ) 78 qA™ T fg
Iza1 ¢ 5 &w O e qw ¥ Ay
g oograY ¥ ¥ www e w=fugt &1
g frad & A & A Y S
%1 awg faemnt faomr &1 @& s
T qF ¥ WY Ag W AT FT IR
¥ fir g WY agT FETOATET TY-swEEqT
IO FG I T T OF A wWE H
T mmr § 5 @@t ov oA A oAy
foat waTeT AEETE & S9 &1 Jady
syt gfqard & & Jry & Ay
Y g ARt &, @ 37 ¥ faor,
o, ST ST s Arfe @Y A
AL oo 1 I Y Aw A
wo et § 1 5w & Pl fo oY
%Wéﬂ%,&%m,mﬁt

d‘w&!:@o o WY |

framawig: . .. W E
T o & T 3 93 § 1 e o
Wt 3w § whe &

# i WX AW 9 TF mEA
¥ @ @ a fr fely fafreT amx
T qrr-we Yo s § fe oag ek
fafreett # aaeml & ot for )
@ g ag waw F 4 wma fie wife
wiferat oT €A T 6 @ femy smar
¢, 9= fr gara qw e §, AW R
T, F9E W) AEE AL faear @,
@Y 1 forr a8 ¢, forer Y spaear
ﬁ'@f%mﬁmﬁ'ﬂalm
A s 5 @ &), @A) wefm



543 Ministers’

e @) @ ad § 5w g
war av fegr smar §)

TRt F1 Any agd foar qmr g o
Ty Y 3 w9 SfET ¥ ow AR
3ofer fear o @7 & gy AR
faaré w17 &g f& gare qw A ¥
F WET A@A AT FAT I
FW A & &0 &1 AN & forg AF Wi
T AT A § A7 Fga & F gw e
& & o ST gw A WA, AT AR
& fagra wg @F, #ieT wa widwsh
& fagret o¢ 7w 77 7 qATT HrAw
2, a1 7 ST AT w1 S K F =
ger 7T 33 § ) fordy a1 mey oY
FgMEIITHF I I FANY
A T g T GART § |

Faa fafreed @t qagl &1 &
v A#T &, & &1 wgen g fr fafred,
Uqo Lic ON THo TeTo THo, mﬂﬂ'ﬂ’
#t Arearg gerk T MW F qIHA
vr wiag Sofega foar oma, sife
g Am A AW qqT 1 & ag Ay
Fgr fr fafreT &Y Tag we1 X

X oam & Iy & QY der oA

Fear g fr fafredd, owo i,
THo TAo Tdo, AT AF, ﬁz‘ﬁw,
s dRrdw, Jfaw, FHT AR
Ffaed &, fmd owdy 1w
T 8 awAg weT € 9

o7 oF aq1 qa€ € § TSy A,
feg 1 S FA G waw & T A
feag amam w5t &1 A, At qa@
agt faor fad mq § W @Ry
oY O F | 1 S w9 F fag
HTHT A qg AT aATET &)

oY yraw Ty (Fge) o AT
Aty grer Y o ¥ O F@ E

oft wey q¥T ¢ gEI qEE WY
g wer Y F A FW w1 3@ AT

MAGHA 30, 1886 (SAKA)

Salaries etc. Bill 544

ST AT | AT gw IW T wm
Y ISTT ATEY § | FTHET XY qF T
A T W@ FH q1E, W AW
T qw-dad O T s ey,
AW T A, w9 T T g
TEQ 9 T R 7

ft wye fog : AT qEEm wOA
R FY AW AT F

ot wew qwwdy : WX HGE qAT
@, A ogw Y woA W oW e
T F 1 g W fag wwr fY A
L

wwg & A a1 v fafret @
TQ § I F AW F AW TH W AR
s g 1 et d o wgr @

forvare o wr 7€ & Wz g s AT Y,

e o s wYaw 9 1T 0
ag T qT FTAEH § |

o 3w ¥ A<, WA w7 afoar

g 1 & &Y v wgar g fe W
¥ 9T F O AF g o ow W
A FE SArEr ¥ § W gEr
% w9, @ groifs agt W€
€t grm, afeq e o ow
aT g 3w s g
g w1 ¥ grET FTOw
|

% !
T

]

%]
P
EE)

T ¥4 MfA0 | 97 W W &WR



545 Ministers'

[+t 77 o]
T ¥ TF 99 Y 9O # FAT
L 9T AW & qIHA OF WY Iuferd
R, o @ # ag fawae Wk O
wiE d=r @Y fF S @ gER s
& 2 faw oo fon ) fafer @ 3w
¥ fog wea § o fex o gwla
F g8 Tl FE

@ faw § ¥« @ FJ7 & @
T Y AT For T & | & e Tgan
g & fafeedt & oAl @t A
W qergr W, o ¥ AW & awe oF
fax sl @vr gy @EE fv T
¥ g-wfafafa § o 3 %1 gwry fam
famar &1

ot v W wEEw  (3[F9)
Sureaw wgied, § @ faw w1 gaw
¥ anda Fvar g | @2 frw, s w1,
ug faw agg & =6 www 9T AQ
&\ s ag faw 1062 W AT ST,
@ "1 SWAT W=\T FIAT |

RT3 TF 709 2W § W E
T 2w & wfafafu o8 wewEl ate-
e ¥ @, 78 W & fAq W
g AT & | 9@ gAY "l W & A
weit ¥ A wa ¥ fav omy § @
F z@ yER F Wi T99 § 5 ogw
iy ¥ wfafafa § g0 et & wfa-
fafa & g7 w9 & FaT F4@, T AW
1w TG, g6 WY F1 OF TFTF
™ ¥ e W gAw & fag feamad,
wifs | afea A TR IW AHT TH
& @ &, o= a% 5 3 e ¥ ofw
a@g |=ﬁa%%mwnﬁ‘ﬁqr

FEBRUARY 19, 1965

Salaries ete. Bill 54

3T 97 | T LW F FIT T 741 e
{ ww @ FC e W oA 9w
oW F feud #1 gF 109 T=4T Iaw
FI AN 9T G T AR 6 F O
WA R @ o 1 ag § w AW
£ qwr | g § ¥ 2w ¥ O i o3
=T & foed | w1 A T w1 g
Ll GRS O

15 hrs.

# wgm 5 ot F1 Fgamg)l &
W UF G T | gH AT 45 FT 2M &
wfaem N T3 N T w27 § 2w
¥ wfeew o7 faae 5@ & dfew
W S aETQ AwAQ @, @AW
Y AEET AT & F g T TN aRAR
o § | 9 91, ¥ ¥ % §19 @
FI AEATE & 917 & | q aga aw
T TR F FIAT A ST TR R4
I g F1% faww & fag omar @
1 IUFT FT 9T FIAT &, T BT WY
o 3G | FA oA wifEd | "ag
el Y WY ar W wifsa | gnnaw
sgfsq 9@ 39 ¥ fo97 AT E O o
T wer ¥ fuwAr a1 wem g @
afsw wal &1 o1 G« Frar §, way
& W1 WHWT g 2, I ¥ fHeAr qww
Ffeq Qa1 & | 7g feafw da1 3 @ ¢ f
2 | 8% qF wH@ 1w ag § fE od
W™ 9 9 AT ¥ 5 & agw @
& "ga dur o a § 1 S smar
dqr o e w1 safad gran & gaAr
& SuTaT AR qg WYY WY FT ARAAE
2 A 9 @Y BT A0 § ag W
Fram Afgd | dag oIl qur Ay
et § 37 ¥ qFeE A A heF,
AFET F' W g Wigd |

w¥ wAIwAT A @+t fear smay

g IMaE AT ST % A0 F =
q9TE @15 916 g &1 HAAC gar



Ministers’

547

& | Iu Y faem A &, frrer Y
*Q & e a9 W & foam maw
NI g, &8 & g ¥ T 9
FAT XN AT E | A W OF T@
FEr oa@ g

faorelt &1 3% agi feam @@=t
£ &, T T W 3w H1 @A A0fEy |
Fai qF fawelt 1 qee® &, F ard &
fraza &< &Ar avean g 1 S WA Y
A arlrE F faeslt F e o aLE
sl A Aifew fed 77 § fw faorely
* IUET BT A AT F IW A A
FT faar sy i W dEr @ e
AT &Y S qrET FAEIE §, 9§ Y FE
fear st o @a @ fean o, A
o ¥ AEY wIaT | qET qEEl W
FET FHEATA A 7ZY § 37 A 9=
A TR g &Y AT § AT ag wEd
2 fF gg dur 7€ won A @ W A
TR § A FTE FI WA BT A |
& T Freor & g da are
7 g&ER fvam a8 +6@ g ? o
ag oga § 6 24 0@ ¥ BY T/H
& mr w3 Ry oF A9 @ wE
w1 foar s L.

IuTeqW WEYAG : I W qATA

E g

sft gow wx wgETy ¢ qA S
1 & faorelt & oy § AR 9w AT §
fisst@a g Aagaa &
Fwg

Shri A. 8. Saigal (Janjgir): On a
point of order, Sir. I request you, as
you are in the Chair, that you would
be kind enough to ask the hon.
Speaker to give specific cases before
the House so that we may come to
know of them. Only criticizing hon.
Ministers is not correct.
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Mr. Deputy-Speaker: There is no
point of order; but I will tell Shri
Kachhavaiya that this is about Minis-
ters’ salaries and not about electricity
bills.

ot pow wx wgETw ¥ AfaEt
Y qeaTg WX well & AR § 5 FA
qrEaT § | GF ot aga ¥ STw WA
N for §—aw R T F oo Ry
Y am wxar g e wel ot a1 v,
A T 9T FE A § @Y W T
¥ A AY ) TR GBI qIEw W wEw
X & W §, I F W A A Aew
gl 1 37 W wer 2w ¥ 7 T A
g

IYTEqW WEYAY : I WEH WIW &
T A

ot gww W woET ;R A
frg g# ¥ folt &7 ¥ ot w9 &
SR AT, g A s @ran
agt WY T AT ¥ 1 F WY T oaEw
F e EN & 1 5@ a@ A o
& &7 &Y 5 s s faw st nfey
¥ wgm wer § & dag szl A
Afaai o 7T AU CF A Q| AT A
MHAL AT §, I FT W & OF &1 4 )
a9 T {WT A9 W wT aT &
IAA AT FT &g THT 5 g0 g4 &7
¥ oo sfafafu § of a9 o W

9 9 WA w3490
Shri D, C. Sharma (Gurdaspur):
Mr, Deputy-Speaker, Sir, I think,

Shri H. V. Kamath, the hon. Member,
means very well but his Bill, so far
as I understand it, is put in a kind
of way which does not lead to any-
thing that is desirable. I agree with
hon. Members that the disparities of
income should be abolished as much
as possible in this country. I have, for
instance, been saying al] the time
here that the distance between the
lowest and the highest salary should
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not be more than 1 to 10; bus I am
told that sometimes the distance is
between 1 t0 30 ang sometimes bet-
ween 1 to 70. If we are to move to-
wards the goal of a socialist pattern
uf suciely, T think, thig king of thing
should be done all along the line.
Here [ want 3 minimum salary of Rs.
100 for a primary school teacher, but
the States do not give it. Even when
the Centre says that it will share 50
per cent of the cost of that add-
tiona] sum, they de not give them
even this minima] sum,

What is to be done is that we
shauld have thig reform all along the
line beginning with Class IV servanis
and going up to Class I servants, sel-
ection grade and all that kind of
thing; at the same time, we should
have this kind of reform between
Members of Parliament, Members of
the State assemblies and members of
the Council of Ministers whether at
the Centre or in the States. There-
fore T feel that thig kind of approach
which, 1 shoulg say, is very, very
fragmentary and very, very partial
is not going to lead us anywhere.
would suggest to my hon. friend.
Shri H. V., Kamath, that he should
bring forward 3 Bill which puts an
end to the canker of disparity all
dlong the line and not the canker
that he has referreq to,

Shri Kapur Singh: Let him end
one canker first,

Shri D. C. Sharma: I agree with
him that one canker should be put
an end to first; but that is not going
to solve the problem, Why should
a Member of Parliament get up and
say that the Ministers should not
have this perquisite or that per-
quisite?

I am reminded of a story which is
in the Punjabi language and the
gentleman who just now interrupted
me will bear me out when I say that.
There was a humpbacked woman.
Shhe went to a gog and said. “Oh Ged!
cure Me of my hump on the back”
The god said, “Do you want that the
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hump “on your back should be cured
or do you want that all women should
be humpbacked?” The wise lady gaid
that all women should become hump-
backed, This Bill is conceived in that
Kind of spirit. Instead of saying that
Members of Parliament may have
some additional advantages, allowan-
ces or perquisites, it is being said
that the perquisites which some per-
song are enjoying should also be
taken away, I think, this kind of ne-
gative thinking, this king of approach
will not lead us anywhere, Thevefore
I would say that we shoulg try to
put an end to the disparities that
exist in this country all along the
line_

There was an article in one of the
weeklies of which my hon, friend,
Professor Hiren Mukerjee, is very
fond. He has so many timeg quoted
from that weekly on the floor of this
that
during the last 12 years or so we
have been able to raise our agricul-
tural production by only 20 per cent,
we have been able to raise our indus-
trial produetion by 70 or 8% per cent,
but so far as bureaucracy is concern-
ed, we have been able to increase it
by about 400 per cent. What is that
due to? That is due to the fact that
we are living in a world in which the
bureauerat is much more powertul
than a Member of Parliament or 2
Minister of the Government of India
or g Minister of any Stete Govern-
ment,

1 think, the reform should begln at
that end. If the reform beging at that
end, T think, the Minigters wil] fall in
line there. Now we have got a vicious
circle. The Ministers get perqulsites,
the bureaucrats get perquisites and
they g0 on increasing their pergui-
sities and the Ministers also go on
increasing their perquisities, There-
fore I would say that the first thing
*hat should be done is that we should
sclve this problem vis-a-vis the Class
IV, Class TII, Class I and Class I ser-
vants and wa should abolish all selec-
tion grades and other  things.



551 Ministers’

We should abolish all allowances;
we should abolish all kinds of
amenities which you give to some
of the big sahibs. If we do that,
1 think, something will be achieved. 1
wish that the whole salary structure,
whether it concerns the Ministers or
the Members of Parliament, the bure-
aucrats or somebody else, shouly be
related to our national income and
the gross product in the country.
That is not being done and, there-
fore, we are not giving the people
the kind of vision of socialist society
which we want to give to them,

1 was reading the book My Mission
to Moscow written by Ambassador
Dodd during the Second World War
and 1 was very much impressed by
that book. It was a very objective
book, It did not try to paint the
Kremlin in very bad colours. It also
did not try to give a distorted pictare
of the people who ruled over the So-
viet Union, There was one sentence
and that has struck in my memory
all these days. All the Members of
the Council of Ministers there, the
Presidium, all those persons there
live in elegance but do not live in
ostentation. Sir, our difficulty is that
ostentation has become the law of
life in this country. When we cele-
brate a marriage, we indulge in ost-
entation. When we have a bungalow,
we try to put up a show of ostenta-
tion. Therefore, I feel that the salary
stracture of this country should be
revised all along the line and that
the people of this country should
learn to live in elegance if they can
afford it but certainly not in ostan-
tation. This should apply to all grades
of society, to all the officers whether
they are in the Government of India
or anywhere else and to the Minis-
ters and the Members of Parliament.

Dr. M. 8 Aney (Nagpur): Sir, 1
only wish to make a few observa-
tions on this Bill. T do not say it is a
very urgent Bill but nonetheless it is
a Bill that points its finger in the
right direction.

The main object of this Bill Is to
introduce an element of equality In
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the various sections of the official
society. The Socialist government
should better work upon a pollcy like
that, Charity begins at home. The
Government must first apply it to its
own members—I include the Memb-
ers of Parliament also as part of the
Government—who constitute a big
fraternity in this country. The Mem-
bers of Parliament here, the Mem-
bers of State Legislatures anq Coun-
cils. the Memberg of the Cabinet here
and in the States and also the memb-
ers of important services constitute a
fraternity, The degree of success that
you may achieve in creating an equ-
ality in the status of all these per-
sons amongst yourself would be the
measure of success which you can
achieve in the country in course of
time by your preachings and writings
and other ways of doing propaganda.
This must be the basis.

The Home Minister, Mr. Gulzarilal
Nanda, is very anxious of creating a
kind of body, the Sadachar Samiti,
and his main idea is that by having
a body of people like that, he will be
able to set forth in the whole of India
the forces of good conduct among the
people at large, There is some subst-
ance in that also. But here is a body
which is more compact and which is
amenable to discipline and can easily
be controlled, g body of fraternity
to which I just made a reference.
From that point of view the sugges-
tions which are made here in this Bill
by my hon. friend are very import-
ant

I may cite an example, Once Mah-
atma Gandhi had a talk with =~ ..
rather 1 had a talk with him—angd he
gave me an example as to how in this
country the people who are in office
or high position think themselveg of
being, entirely different from the
general public at large, You will be
surprised to find what line he took

with late Prof. Gokhale for whom
Mahatma Gandhi himself had the
blame

highest. respect. He used to
even his own wife also on the grounds
of principle. So, he would not spare
his own guru even. This is what he
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mentioned to me, ‘One day 1 had a
talk with late Prof. Gokhale when he
was a member of the Imperial Coun-
cil, It happeneq that he was waiting
for hig conveyance, For one reason or
the other, I had been there I asked
him, Let us go in the tram’, He said,
‘No, no'’. I asked him as to what was
wrong with that, He said, ‘You do not
know it. When you attain the posi-
tion which I am occupying, in your
country the people wil] not give you
the respect which is due to 'your posi-
tion if you do not go by the convey-
ance appropriate to your status’. Then
I mentioned to him, “In London 1
have seen Mr. Gladstone going in an
ordinary tram-car several times
though he wag the head of the en-
tire Imperial Administration of UK.
at the time.”

This is what Gandhiji told me.
That is the way in which the basis of
equality should be taught to the peo-
ple. The sense of superior position
should be removed and that can give
you the vantage ground to preach
the gospel of equality to the people
at large. Let a beginning be made
here.

Then, I would like to give you ano-
ther example of discrimination.
Everytime there is an important func-
tion in the Central Hall either for
listening to the President’s Address
to both the Houses of Parliament or
for some such other thing, we find
there all the front benches reserved
for the Cabinet Ministers, the Minis-
ters and all that. I can understand
the reservation of seats for the Pre-
sident, the Vice-President, anq things
like that But there you will find the
seats reserved for the Cabinet Minis-
ters, the Ministers of State and then
come the Deputy Ministers, the Parlia-
mentary Secretaries and all that. We
are Members of Parliamient as they
are and there Ig this discrimination. Is
it that the status of Ministes and
various other positions both at the
Centre and in the States cannot be
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retained unless there are seat reserved
for them in such functions? This sort
of discrimination should not oe there.
That idea must strive them.

Sir, 1 welcome the suggestions
which my hon. friend Mr, Kamath has
made. I need not go into details. The
other countries which have taken to
socialism have taken care to see that
there is not much difference in the
special position of those who are in
office and those who are ordinary
members. I say that you may try to
follow that as you can and I think
this Bill will point its way to that
direction.

=t amame fag (FoAT) - STEmE
wieg, qg faw St gaR AeE s
gfv faw #am ot ome & @ foo &
ST AR AR FATAE T F@T 5§ |
=87 Al 4 41 {% ag fa=q "ay e
N T ¥ R g F fafrex w7
Ig @ FT ITEIW AW FW@ 1A
AT AT A FHT A § QA WA
¥ o 77 femd 1 A wi aw ¥
et S &7 AT A &, e S@ A
wed W FET & 99 qaq Ay A A
FIT FFT AT IAFT 91 IF @) grv |
¥ fada g 5 awToEEe W ¥ @/
agt & § wF gAT =gy | I fafirw
‘!,Zgﬂ' | fafree 91 o o Y
aaeig oF g wifee 1 & ag A
Tgar % ag sl W17 a1 agrll 9
FfeT & sam  wwaT § 5 99 gow
¥ & gueEe e T e oa Ay
TEL A JTAAT | gH GG AN g q@
# fag fifir @ § AR @R ¥
amig F § fF fafrer it owodro
) gTEE & gm Tfgy, SaR few-
& a8 & =fze

T AW gueER A R de
g, afFT = § ofs aweEre § 8w
FIP g AR wTGAT g AE W
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@ | a3t T fafaeet & drew A
war 3 fomdr 39 a7 feer @@
AT | I T FAL A T@AT & W
AqfFg § A7 FT F9 F@T &) AW
gaa § fr agt o fafred & @ wem
Ffaw ong fomr # § wa & AT
T ¥ | Al 99 F g% 99 At
F1 M 37 F FEFAE N frw g
S IET FT FH FT &, AN fqEmEr
e |

foat fasret & waA+i Tg@ 49 7=
A% § ag fawrent Fafiressl 1 wifzdi
¥ gq gt & 1 & wmgan g fr fafrex
T g AT W A AN @d § sy
AW F7 ¥ ISEO AW FL | T@T A A
frgmfammsigRaq@a a1 A
F TFAT & § & F @mr w7 IIIEIW
A FT | qENT AT S A FH oA
Frogag F oA ¥ fF 3w F 28
FAT &0 07 & N A 7T UT T
9T FTY & | Fg Ay 47 ag gea
g a3t ¥ fafted A ag wrw A
Fm f% & @ @ ¥ g 9T |
F{ | qig § medy AT w1 AmA A oy
AT R )

¥ gw 7 15 fag gz AgTegT
I FT AT FA @n o faa wiE
N At & & 7 g gawm F faw
R & 39 F A &Y gEa e
& 7 woAY #9901 § uF qF AR s
w1 &2 @ | ¥ A7 qwr f& w4 @@t
9 W1 U, AT ALET 2 g AR @
faig o AW A E 3w A FEr fE
a9 &% T @Y faear av 0 &
éﬂﬂzmgarwnrzqﬁifﬁ
af W@ ¥ 5 97 fax @ #r oox
%ﬁuﬁzrﬂrmwaﬁt?@
g 3 a=4 ¥ 3EX 9 7%¢ ¥ fa,
zafow f& 78 37 & Fm@7 Im | T=
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& o9 & wmgr A oni A TRy wer
fw g usfae #q #7, ¥fe 8 svaw
T FT QT | JAAT FEY FY A
IHE AT AT B F X AT QA
IgT s fear fs & qfiw A s
FrgaT T w & gz o few w3
qTET HFT A AP AT f¥ QoY v
e fowmr ad § 1 oT 2w ¥ WY
T T g @ fafree Sv W
fge fe & & % faae sEw w5,
F& A T Y T A A By § )
Iq IAET AW QA E A I AW
AT AT ATEAT 1 W JIFET AT FH 1
Tifgw | T Y W oA BN TAX
q:

ITAMEFAAAY WTH AT
Fzfw: Jrgamr afger & 0w

HERAT T TW A A Ay ¥ fw
fafreex W w93 & wAr arfqm
W ow 3 fafree gwar @ I
Fe-giE qEwd  fwar 91 wwar qr
feq wgr qunat fafaee & agi ag
Y q@ fowr 9T gwAT § W
gy § fe fafieex a1 @@ g
99T ¥ AT ®T AQW IJufeqa w34
WX § TET A I A AqAT IR
T F@T T FifF J7aT T q"waw
I TIITOT TS FT HAT |

wifg? # & a7 @raalk 9T &g &
AngaT g fF quroag #r EwiE gew
¥ 1 9 o fafre ol e fto
Y FEATE) ¥ A A A, ITAH
fesm A @ =nfem

Shri Khadilkar (Khed):
understood correctly the purpose of
this Bill 3s put forward by my hon.
friend Shri Kamath, I think he wants
a review of the structure of salaries

If 1T have
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and perquisites given to the Minis-
ters, and in that light, perhaps, though
he has not said <o openly, would like
to have a review of the salaries and
other allowances paid to the Members
of this House.

We must not be just carried away
by slogans like socialism and other
things, because at the present junc-
ture, we are living in a society which
is not making much progress towards
socialism, nor is that society likely to
make much headway in socialism,
because for socialism, certain deter-
mined, disciplined and militant party
organisation and government with
austerity and certain idealism are
called for. We are living in a society
where even our objective of socia-
lism is somewhat different. As Orwell
has observed, though animals are
equal, some animals are more equal
than others, We must admit that there
is some distinction, and this Orwellian
saying has a meaning. Some animals
are more equal than others. Just as
in the animal kingdom, likewise, in
the kingdom of man also, in the pre-
sent society, there is this difference
and distinction, and that must be
admitted.

Then, there is also another thing.
In society and in the present Govern-
ment certain traditional attitudes are
still continuing. If you look at the
bureaucracy consisting of the secre-
tary. the joint secretary, the deputy
secretary and the under secretary,
there is a certain amount of caste rigi-
dity there. Not only will they not
meet on the same plane, but their
wives are also not suppose to meet
with that sense of equality and mix
freelv. A deputy secretary’s wife
or an under secretary's wife s
not  supposed to make very
friendly approaches to the wife
of a secretary or a joint secretary.
This iy service snobbery and this has
been inherited and continued in the
services of this countiry even after
freedom. There has not been that re-
volution which ought to have taken
Place in the organisation of the servi-
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ces and in the set-up of Government.
So Jong as this has not taken place, it
is a far cry to talk in terms of the
salalies and perquisites thul ought to
be given actually. And yet, it has
some meaning.

I do realise that Ministers who have
been chosen by the Prime Minister as
his colleagues are not always chosen
on merit or on the basis of their capa-
city; they are chosen because of cer-
tain other considerations as well.
Then, there is another factor. In a
democracy, it is not certain whether
a person will be 3 Minister tomorrow
or he will have to live a different
type of life afterwards. This shifting
of position is a possibility. So, he
naturally feels that so long he is in
office, he must live as far as possible
in luxury and comfort.

Shri Bhagwat Jha Azad
pur): Is that necessary?

Shri Khadilkar: But there s one
thing. At certain levels, I do not want
to grudge the Minister his require-
ments. In the pre-Independence days,
an executive councillor used to get
Rs. 5000 or a little more, but he had
no perquisites, and he had nothing
free. To remove all suspicions, [
woulg suggest one thing. From
the speeches that I have heard
from Shri Kamath and  others.
I feel that a great deal of
suspicion is likely to be caused thul
over and above these salaries from
which income-tax is deducted, all
these perquisites are given, which come
to a few thousands of rupeces, and,
therefore, in fact, the Ministers are
drawing about Rs. 10,000 a month or

(Bhagal-

that Government are spending that
much of amount on them. That
would be a wrong picture. In order

to remove that kind of impression, I
would suggest that the structure of
salaries of Ministers, Ministers of State
and Deputy Ministers needs a revision
in this sense; you may pay them
Rs. 5000 or Rs. 6000, but let there
be no perquisites; you may pay them
so much and that would not matter
because they have got to carry heavy
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responsibilities and be free from
family and other worries.

I would like to say a word more
about the other countries, because my
hon. friend has quoted the figures in
regard to the salaries paid In other
countries. I would like to point out in
this connection that we must consider
what the general living standard in
this country so far has been, we are
talking of socialism, but hasmy hon.
frieng cver thought of such a thing as
an Incomes policy where the top and
bottom would have some internal re-
lationship? we have not thought of
that kind of thing so far. 1 do not
support the idea that because we hap-
pen to be elected here, we should have
a salary which will bear comparison
with that of the Ministers. When we
go back and we see the report of the
Planning Commission, we shall find
that in 1975. a family in this country is
likely to get a monthly income of
Rs. 125, not today, but in 1975. This
is a document prepared by the Plann-
ing Commission. In the context of
this situation, we might just consider
the salaries of the Ministers and of
Members,

But one thing is there. Ag it is, I
do not think anybedy is going to ac-
cept this Bill as worthy of considera-
tion.

Shri Hari Vishnu
principle of it.

Shri Khadilkar: The principle must
be taken very seriously.

Kamath: The

Shri Harl Vishnu Kamath: That is
what 1 want.

Shri Khadilkar: The structure of
salaries needs to be revised and more
rationalised. The suspicion needs to
be removed. There is one factor
which is very important.  Every
Minister, unfortunately, inherits today
a certain snobbery—not all—from the
bureaucracy that is still ruling in this
country. Thercfore, he trieg to live in
a8 way where he feels that there must
be some distance betwren those who
are Ministers and those who are not.
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I have not experienced this feeling
either in Britain or in America, the
wealthiest country in the world.
While I was with Mr. Harriman in
the States, he had a big bag with him.
We haq discussions along with others.
We had to change rooms from one
place to another in our conferences.
To my greatest surprise, he carried his
own big bag and stayed with us in
such manner that so long as he was
there, he was just as comradely as
other Senetors or members of Cong-
ress. That feeling, that psychological
change—leave aside other changes—is
lacking in this country. The first
necessary condition for a change in
soclety—whether it is salaries or
otherwise—is that that psychological
change must be brought about. There
must be an urge for certain austerity.
There must be an urge to see ‘what is
happening round where I am living'.
That urge is not scen anywhere,

Therefore, we are living in a world
of our own, a world of unreality. T
am afraid if we continue long in this
manner, one day with a shock we will
be awakened to the reality in this
country. With these words, I support
the principle underlying the Bill.

Mr. Deputy-Speaker: Shri Banerjee.
We will extent the time by half an
hour.

Shri Harl Vishnu Kamath: One hour.
The Minister will take half an hour.

Mr. Depaty-Speaker: I will give him
whatever time he wants.
st ®o W0 wnil (FAYT)

ey wevew, & mwwen § foag
AN fadmw st Fw A g fem
g U% ag) fem ¥ g g w7 & zw
qza & @mY =9 fagTw w0 awda w7
Ffavamgm g

TEA A9 W fam ¥ radz
o ey 0y Qv A AaTE Ry
et § fe wifaT SaE w0 Awes

t ot ww wg fam agd o dgTa
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[ @0 Yo TaT]
AT 7 & T qiferae § faar ar
IHY 1% aqEF ¥ AW Z90 91 5 O,
o fafeex & Fx arex s gAfefady
SS9 1000, 1500 TT 1800, 1800
T TE § | IqY WraAT qie AW F
Tg G o i T fehoperat w9
§ @ fafred Y feqaet &1 oz
9 FT g & ag Al s fw
R A N § T feomat Q@ &
IfFT FF I aF F @A ",
ffEaFyag @y a3y & 9%
@ §GT 3@ FT AR IA qUTH A=A
1 3 7 fos 5 gn ewrfoow 2
ars fafen wga § o9 q9 Ao A
g FT A g ¢ fF 0w G T
W WET X qFhET 27 wQAT /W
qIF AT AN AT WS AT F @ FT
W@ g, S99 W & welt o e a0R
YA@ A TBTE | Tva 0% AW
W F A @A | qE AN gHETR
FY T A1 TR AT HG @R ARG
A g A A | AT Ay gurh Wi
¥ A77 A F EEEE T qTE A
T F A o ¢ A T g @
g% & " ag guTw wwaTE W cfe-
T, ag WA #g § g gH AW Iw
AAT AL AT G ] | FD AT FY AN
o< g A g A § Afew Towme
i iR g a1 ag waw 3 @ & fE
T FT AEWEREY WR 9T A qNA &Y
i@ A wAw A wH € AfEw
avE # & qW e X oA
ITANT GTFM AT @ § o077 I and
2 wfg § FgaT g e ag N qea
g 5 g & ¥ 39 7 o #} A9
fagr I arfe & Het SN WY HEEE  ®Y
s AT wif T & 8000, 10,000
15,000 AT 30,000 A7F 9! ®&T
FF | T aOF 7o a1 iy
# feoed @ frma & e
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FAET VAR | WAE A
R UF I fa oarge fowr 8 oy
& gww 7 fF oy feqeest %
g TR | g AW A HeY &Y qeeAng
5000 ®T & STq TET I IEWT
Fosm g dfen gadamg &
AT 5000 AL A 2000 W 3000
@ F G & o AT g A o
g smw wr g ? ag @+ fad B
& Feorradt gar § grifs § vy @
ffr gk e a0 ¥
g fFar o1 W@ 99 s AT @ ?
T FH ATHFE 76 T FY TATAFT qHY
&7 g varfanl # SRT F I
¥ gy € FAT T I E, oA 27
A FY 9 AT AT § A & gowmar
g PF W # qe pf g@ A g o
wfgd FI7T WA W@ SF FT wwA A
WF A F ¥ e @ oW
w9z & qgr wgan g v sl o,
AT UF IS a9 g9 § # frarer
¥ §FA § TAF IAar & arn e 3g
2w Y AT HL 7

JITEAA WEYEY, T 1947 ¥ TEH
TR AW A g A anrErR foAw fw
et ¥ W &, A SiPEwET B A
Fget oY f5 3 3W & JaF § 1 |@ 47
¥ qE o gV IAH g9 F AT Y
oW wg A ogy @i A ¥EAw
Y o W F AEF § N WS q¢-
frardy ag & fF I S wraw Y
afer wwE FgA T 1 ¥TF ¥
AE (G I X T OgF A Ay
T IR ATF AR FT AT FX WH
qAw £ qur 11 3fee ¥ JmA w0
ag W F Wi & wgr o &
Y §ge & fraew #€n f&5 o /@
zq faw #t @O ag § 7 oY AW AW
a1 3 7 faw & fagrl &1 79 &
4fF ag o T wfefee faw
Tafag & & @ A€ ¥ & A
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I¥ 9 s miwface &1 3737 =Aww
FT F OV W7 § 07T A £ A1 gaH
F1E gF A7 a7 gy

# agT "w gar ot 99 f dee
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Shrimati Renuka Ray (Malda): Mr.
Chairman, Sir, I have listened to the
discussion on the Bill of Mr. Kamath
with great interest. While I do not
support the Bill as it stands, I must
say that I consider the psychology
underlying this Bill is one which we
should have considered, not today
but, soon after Independence as
Gandhiji had wanted us. I do not
agree with the last speaker when he
says that because the amount of salary
drawn by Ministers in the United
States is much higher than of those in
India therefore the difference shows
that the Ministers in India are much
worse off. Of course they are worse
off and the whole income level is
different. You cannot make this
comparison. This much is true that
the difference in a democracy which
does not believe in a socialist society
even is much less between the Minis-
ter and the non-official counterpart
than is true in India today. I do not
want {o have Ministers living in
hovels by any means.

1 do want that Ministers who are
representatives of the people in the
Government should have a decent
standard of living, even though we
are poor country. I do not think that
Mr. Kamath has given recognition to
this .

Shri Hari Vishnu Kamath: I have.

Shrimati Renuka Ray: But I do
consider that this atmosphere in New
Delhi is a very poisonous atmosphere
and this atmosphere of New Delhi of
the past that was there in the Central
Assembly is there, the atmosphere
which we though would go out with
Independence. I do feel very much
that this has not happened. It is not
g0 in the States. Mr. Banerjee was
talking of West Bengal and he said
that something was done ty Profulla
Babu recently which was good. Let
me say this about the salary scales of
Ministers in West Bengal. It is not
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a question of salary, The standard of
living is quite different. It is quite
true that the Ministers here may point
out that the houses were built before
Indian Independence and they were
already there. But is it necessary to
have the most expensive carpets in
the houses. I do not blame ministers
they are provided with these things.
But I do feel that it is very essential
that there should be much more
simple living in New Delhi. It is not
a question of money. I entirely agree
that it will not make much of a
difference to bringing in the socialist
sociely, bringing up the standard of
living, if a little more money is spent
on the Ministers. That is not so.
But I consider that the gulf that did
not exist between the national leaders
of the country and the rest does exist
today between New Delhi and the
rest. 1 do not bring in the State
Ministries. I say that between New
Delhi and the rest of the country, a
big gulf has come because of the
change in the standard of living. It
is surprising. 1 have seen it; time
and again, when somebody becomes
a Deputy Minister even, his whole
way of life changes. He gives up
living in his former place. It is not
that anyone has objected to it, but
such people on their appointment
have to be removed from their places
and with that removal, not only comes
the removal into a biggar house but,
as I said, all sorts of things, appendges
are provided. I think it is high
time that the Cabinet, the Ministry,
went into this question. If it is
insisted that such things should be
permitted, then it has only a psycho-
logical effect, but then the psychologi-
cal effect, while not being a big thing
in itself, is a big thing in a country
like India where we all want the
people’s participation in order to get
on with our plans. Today, the feel-
ings of the people would be electrified
towards implementing the plans if
they found that in Delhi, in the capi-
tal of the country, the Ministers live
simply.
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1 do not blame them for living in
those houses. The houses were
already there, but such big houses
individually taken by certain people
because they have become ministers
when other people do not get enough
housing is not a good thing. The
Wwhole way of life changes. There
should be some way of living and that
should continue as it was. I do not
blame individual ministers. As I
said, our Ministers have complained
to me saying that “we were told that
we must give up those houses which
have been allotted to us and that they
have to be given to some other MPs
and we must take a big house” and so
on. So, it is not the question of any
individual minister, but it is the way
of life that has come in, in New Delhi
which was in New Delhi before.

Mr. Chairman: The hon. Member’s
‘time is up.

Shrimati Renuka Ray: One word
more and I shall finish. It was the
way of life that existed in the Cen-
tral Assembly days which we thought
would go out with Independence, but
it did not go out. It has got itself
ingrained into India. This New Delhi
does not represent India. It is so out
of touch with the realities today that
even those ministers who represent
the people—they are there in the
Central Cabinet in the Central Minis-
try—find it difficult to continue as
they are. Their way of life has so
changed. I do not understand for the
life of me why it is not possible to
simplify some of these things. As I
said, a representative of the people
who is in the Government must live
decently, but nevertheless. we do not
want him to live in a hovel: but we
do want him to feel the pulse of the
people and he can feel that only if
he undergoes some of the difficulties
which the others undergo. If he does
not have to pay the water rates and
this and that, he does not know what
the people are paying even. So, it is
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much better to give him a better
salary and ask him to pay the
charges.

As T said, I would not blame any-
one because this is an Act which this
House has adopted and it is for this
House to change that policy. I would
request the Cabinet and the Govern-
ment to consider the matter and bring
some Bill or, if it is not necessary
even to bring a Bill, they could easily
do away with certain things, if they
want to, on their own. And if they
do so, while it will not help to raise
the standard of living, it will certainly
help them to get the co-operation
of the people and the response of the
pcople in the plans in a manner which
will bring the plans to a proper frui-
tion in the future.
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Shri Heda: Sir, 4 heard with atten-
tion the speech of Mr. Kamath. I am
sorry he has presented only one side,
rather the wrong side, of the picture
and I would very much like that he
sees the other side also. Can he give
the name of any country where the
Prime Minister gets less than half
the salary that his subordinates—
Secretaries and Secretaries-General—
get? Can he cite the name of any
country where the Prime Minister
gets a salary far less than what his
nominees like Governors and ambas-
sadors draw? Can he cite the name
of any country where the ministers
get far less salary than their ap-
pointees like Chairman of ¢ various
public  sector projects, managing
directors and others. We have also
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to look at the other side of the pic-
ture.

When this discussion was going on,
I was reminded of an earlier discus-
sion on similar lines. At that time,
Mr, N. V. Gadgil intervened and he
gave a break-up of the salary of thc
ministers. I have not got the break-
up with me. At that time Mr. Gadgit
was not a minister. Rather, he had
turned into a bitter critic of govern-
ment. However, it goes to his credit
that he gave the break-up and made
it clear that even with the old salary
he was getting, it was not possible for
any honest minister to make a saving.
So, I would emphasise the fact that
the economic aspect is nut involved in
this. If I may be allowed, I would
like to narrate a conversation that I
overheard between two ministers. This
conversation took place a number of
years before. One Minister had
recently joined. One Minister asked
another Minister; “Did you appoint a
chauffeur and a cook?” The reply
was: “I did not appoint a cook because
he is demanding a very big salary and
I probably cannot afford it: But I can-
not do without a chauffeur and there-
fore I had to appoint one on a salary
of Rs. 150 or Rs. 170.” What does it
show? It shows that any honest
Minister if he wants to live within the
means of his salary will find it diffi-
cult to carry on. We know of a num-
ber of deputy ministers and others
who were far better off economically
before than what they became after
they joined the Government. It s
our own experience. We get Rs. 500
now and formerly we were getting
Rs. 400. Even with the smallest unit
of family that I enjoy it is not pos-
sible to maintain two houses, one at
Delhi and the other at Hyderabad.
Again, let us not forget that we in
politics are not fakirs and sadhus, We
are contacted by people daily. My
telephone bill for calls at Delhi and
at Hvderabad alone is not less thar
Rs. 100 a month. How much of it is
for mv own personal or economic
activitins®  Hardlv any. All this s
necessary to keep in contact with the
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society and maintain our political
life. Therefore, let us look at this
problem from that angle, that eco-
nomics is not involved.

Then, I might tell the House
another thing. When  Morarjibhai
resigned under the Kamraj-plan, no
Minister was prepared to take his
house at 1, Willingdon Crescent. Why?
It is a huge house and it involves
extra expenditure which is to be borne
by the person who takes it. Therefore,
no Minister came forward and after
a long time a Minister was persuaded
to occupy it.

The fact is that today the rules are
very rigid. They enforce Ministers
and Deputy Ministers, as Shrimati
Renuka Ray pointed out, to occupy a
particular house, lead a particular
way of life and live in a particular
place. It is very wrong. I think if a
Minister wants to stay in the same
place where he was before and mix
with the people as he was doing, he
must be allowed to do so. In fact,
when you get such a big house, auto-
matically you get a number of ser-
vants who may not be there on the
pay rolls. You will be having a num-
ber of servants’ quarters and a num-
ber of garages. So you have to keep
a number of servants. By this and
other things an atmosphere is so
created that the Ministers become
Ministers in the ivory tower. There-
fore, they are cut off from the people.
So, it we follow the pattern— social
pattern and not economic—that exist
in the United Kingdom and in the
United States of America, you will
find that the Ministers will have a
live contact with the live currents of
the society. I know of only one excep-
tion among those who joined the
Cabinet—he is not there now—who
was in the habit, even when he was
a Deputy Minister, for ten years of
taking a morning walk, going round
the small shops and asking for the
rates of foodgrains, kerosene, salt and
many other things. Thereby he was
maintaining a live contact with the
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people. Therefore, my point is that
we have to create that atmosphere
and we have to change the psycho-

logy.
With these words, I oppose the Bill.
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Shri Hathi: Mr. Chairman, Sir, it is
rather embarrassing for me to inter-
venc in this debate, because some of
the speeches which have been made
by some hon. Members and ‘the hon.
Member who has brought forward the
Bill have given a picture that the
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Ministers arc leading a life of luxury
and on their account the nation is
spending a large sum of money which
could have been avoided. It had also
another off-shoot, and that is the idea
of socialistic society where the differ-
ence between man and man, between
the mode of life of one individual and
another, should not be very great.
Therefore, it is embarrassing for me
to speak on this, because if I were to-
defend or oppose the measure, it would
appear as if Ministers are living in

luxury and they want to perpetuate
that mode of life.

It may also mean that we are
not in favour of this pattern of society
which the Congress has been advo-
cating. It is, therefore, that I am in
this position and T hesitate to reply
in the spirit in which T would have
otherwise replied to the arguments.

May I submit, Sir, that luxurious
life, extravagant life, living in com-
forts is not the creed of the organi-
sation and the institution to which
we belong..........

Shri Hari Vishnu Kamath: T do not
oppose comfort; comfort is all right.

Shri Hathi:.......... nor is it our
intention to carry on a propaganda in
a manner that we would like to show
to the country that because we are in
power we should move in cars and
have all the paraphernalia. Far be it
from us. But Shri Kamath for whom
1 have great regard, who is a very
senior and veteran parliamentarian,
who has the knack of placing his case
very ably and, whatever subject he
takes, applies himself most sincerely,
tries to place his case as best as he
can when he is seriously in that mood,
sometimes is also known for his jovial
mood.

Shri Hari Vishnu Kamath: You are
at the moment jovial.
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Shri Hathi: Sometimes he is very
sarcastic and sometimes he can cut
Jjokes.

Shri Hari Vishnu Kamath: It is
human and I am very human.

Shri Hathi: And it is human. Al-
though he has tried to put hig case
sometimes very seriously and some-
times in a lighter vein, when he was
in a lighter vein he compared the
Council of Ministers’ number 53 to a
pack of cards (52) and, as he is often
fond of cutting jokes, could not miss
a joker also.

Shri Hari Vishnu Kamath: I did not
say that they are a pack of cards.
1 said that the coincidence is rather
striking that thig is the same number,
of a pack of cards and of members
.of the Council of Ministers.

Shri Hathi: He said, 52 and 1; I do

not know what for. It was in a
lighter mood, 1 know.
Shri Hari Vishnu Kamath: Minis-

ters also indulge in that; otherwisc,

Parliament would become dull and
tedious.

Shri Hathi: Sometimes we cut
jokes. Sometimes he has also the

knack of creating an impression with
facts which are true but which can
be presented in a way that people
may understand it in the manner in
which he wants them to understand.
For example, he says that Ministers
have got Rs. 72,000 retrospectively for
sumptuary allowance. Anybody can
read the notification. The notifica-
tion was on the 28th May, 1964 where
it substituted one clause for the exis-
ting clause. The existing clause
which was issued in 1952 mentioned
that the Ministers, not the Deputy
Ministers, will get a sumptuary al-
lowance at Rs. 500 with effect from
1952, The notification was dated 1952.
In 1964 on the 28th May that clause
was substituted for another clause
‘but the whole clause was put. In the
previous clause the sumptuary al-
lowance for the Prime Minister was
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not mentioned. Here, these
were changed and the remaining
clause remained. the same. There-
fore it was with effect from 1952
which existed in the original clause
which also stands. But the impres-
sion that Shri Kamath wanted to
create was that the notification issued
in 1964 said and sanctioned sumptu-
ary allowance with effect from 1952
retrospectively. And, therefore, the
Ministers get Rs. 72,000 each as sum-
ptuary allowance. Now, it is a way
of putting it and he has a knack of
putting it.

words

Shri Hari Vishnu Kamath: Your
notifications are so very obscure.

Shri Hathi: But anybody who reads
it or anybody who has commonse¢nse
can understand that if a Minister is
appointed in 1964, he cannot claim
sumptuary allowance retrospectively
from 1952 when he was not at all a
Minister or even if he was a Minister,
it cannot be given from 1952. If he
was a Minister in 1952, the notifica-
tion issued in 1952 itself gave a sump-
tuary allowance of Rs. 500 and, there-
fore. there was not a question of
giving a retrospective effect for a se-
cond time.

Shri Harl Vishnu Kamath: It was
wholly unnecessary. That was un-
necessary wording,

Shri Hathi: The wording has been
tried to be interpreted to mean that
each Minister will get Rs. 72.000.

Shri Hari Vishnu Kamath:
way, he gets Rs. 500 a month.

Any-

Sh-i Hathi: That is the picture.
That is one side. But T feel it 1s
really embarrassing. Tt is not a ques-
tion of defending our case at all and
1 would be the last man to defend
when it comes to the question of say-
ing that the Ministers should lead a
simple difc: T would be the last man
to say that it should not be so. If at
all I am defending or I am replying, it
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is because this sort of impression is

being created that each Minister gets

Rs. 72.000 according to the notifica-

tion of 28th May . . .

.

Shri Hari Vishnu Kamath: That is
only one item. Please come to other
points also.

Shri Hathi: Then, a villager was
quoted by Shri Kamath saying, “Do
the Ministers drink electricity?”.

Shri Hari Vishnu Kamath: I said it
last time. Your own Party colleague
has also said that today.

Shri Hathi: 1 would not put any
word in any Member’'s mouth if T am
not sure of the fact.

Shri Hari Vishnu Kamath: 1 admit
that, but your own Party Member has
also said that.

Shri Hathi: There is no rancour or
bitterness in this. So far as the
question of leading a simple life and
a modest life is concerned, I have no
quarrel with Shri Kamath or anybody
else. That is not the question. But
the question is, let us put it in a way
that it does not unnecessarily create
an impression that these people wha,
1 may submit, are your own represen-
tatives—I am proud to be a Memoer
of Parliament first and then a Minis-
ter or anything else....

Shri Bhagwat Jha Azad: How
many arc there like you? We agree
about you.

Shri Hathi: I sav. I am proud to be
a Member of Parliament first and
t‘!\en a Minister or anything else.

The other thing is this. T do nct
want to go into any argument or
any comparison as to what a Member
of Parliament gets and what a Minis-
ter gets. I do not want to draw any
comparison.
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An hon. Member: Why not?

Shri Hathi: Becausc I do not wunt
to put my side on the opposite side
of the Members of Parliament and
put an argument which could have
been advanced that a Member of Par-
liament gets Rs. 500 per month and
with his daily allowance it comes to
about Rs. 950 and that we are getting
all these things which amount to
Rs. 1000 . .

Shri Hari Vishnu Kamath: It comes
to Rs, 4000. 1 will give you the
figures later on.

Shri Hathi: I do not want to creata
that wall, that distinction, that differ-
ence and I do not want to compdre
myself or my salary with anybody
clse’s. Not at all.

Shri Narendra Singh Mahida: But
disparity exists,

Shri Hathi: If Shri Kamath had
said in his Bill that the salaries of
the Ministers should be reduced or
he had said that all the allowances
that are being given should be cur-
tailed or if he had worded his Bill
in some different way, then that
would have been a different matter.
But the difficulty is that he wants
the salary (o be raised from Rs. 2250
to Rs, 2500.

Shri Hari Vishnu Kamath: But cut
out all perquisites, furniture etc.

Shri Hathi: Again, the question is
whether the perquisites amount to so
much that if the salary is increased
by Rs. 250 in lieu of perquisites, it
would create a different impression.
That is also a matter to be looked
into.

Now, let us see what the perquisi-
tes are. One of the perquisites hag
been said to be free water and free
electricity.

Shri Hari Vishnu Kamath: And
free house also.
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Shri Hathi: So far as free house. is
concerned, I think that my hon.
friend's amendment does not do away
with that.

Shri Hari Vishnu Kamath: Of
course.

Shri Hathi: His latest amendment
seeks to delete lines 13 and 14.

Shri Hari Vishnu Kamath: I want
to cut out furniture, water and elec-
tricity, and reduce the sumptuary
allowance. '

Shri Hathi: By his amendment, he
does not want to do away with the
free house, but he wants to do away
with two things, namely furniture
and free water and electricfty. So
far as electricity and water are con-
cerned, we arc paying amounts in
excess of Rs. 200; that is to say, the
free use of electricity and water is
limited to Rs. 200. So, if you con-
sider Rs. 200 as the perquisite due to
the use of free water and electricity
and add it to the salary of Rs. 2250,
it comes to a total emolument of
Rs, 2450, minus the furniture.

Shri Hari Vishnu Kamath: Furni-
ture and electrical appliances.

Shri Hathi: If you consider the
benefit which the Ministers get by way
of free water and clectricity, it
comes to Rs. 2250 by way of salary
plus Rs. 200 by way of free waler and
free electricity, that is, a total of
Rs. 2450. So far as the free house is
concerned. my hon. friend Shri
Kamath also agrees to that.

According to my hon. friend Shri
Kamath now, the salary of a Minister
has to be raised by Rs. 250, whereas
at present, the amount due to free
electricity and water is only Rs. 200;
in other words, according to my hon.
friend’s calculation, a Minister would
get Rs. 50 more.

Now, there is onlv one more thing.
and that is regarding furniture. I
am dealing with these things step by
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step, in order to show that there is:
not that wide gulf of difference bet-
ween what he wants to give and
what the Ministers get.

Shri Hari Vishnu Kamath: Then
why not accept this Bill straightway?

Shri Hathi: But the whole point is
that the picture that has been sought
to be created and painted gives the
impression as if electricity is being
drunk by Ministers, that they are get-
ting Rs. 72,000, they are rolling in
luxury and so on. The real position:
is this that Rs. 2250 by way of salary
plus Rs. 200 by way of free electri-
city and water comes to a total of
only Rs. 2450.

Shri Narendra Singh Mahida: Frigi-
daire.

Shri Hathi: Then comes
tion of furniture

the ques-

Shri Hari Vishnu Kamath: Electri-
dal appliances.

Shri Hathi: . which is free.

Shri Hari Vishnu Kamath: Rs.

38,000.

Shri Hathi: Furniture and others
come to Rs. 38.000. For the house
and furniture, 19 per cent of the
salary is being calculated for the pur-
poses of income-tax. That takes away
Rs. 80—90.

Shri Harli Vishnu Kamath: We also
pay income tax.

Shri Hathi: That means the perqui-
sites which have been allowed are
not allowed free. but 19 per cent of
the salary is calculated as the income
and the higher slab is deducted for in-
come tax from the salary, that means
about Rs. 80—90 per month are de-
ducted.

Personally, as I said. I feel it really
embarrasing to give all these figures
and to elead that this salary should
be maintained. I would be the last
person to go into the figures and try
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[Shri Hathi]
to show that what we get is some-
thing, the bare minimum. That sort
of argument 1 would rather not ad-
duce. I would resent such sort of
argument. Personally, I would not
like to go into all those figures in
that way. As Shri Heda said, if one
were to look into the net income, the
income which remains, it is—ag Shri
Saigal pointed out—Rs 800—800. But
that is not a plea I would
take  because after all,  if one
has to serve if we want to show that
we must live a modest humble life,
even if it be Rs. 800, we should be
able to manage it. My quarel is not
at all with that. My anguish and
worrv—I do not find suitable words
to express it—is about what he said
when he said that Ministers get tra-
velling allowan<h—I would honestly
ask Members to consider this, the im-
pression that has been created—for
their wives.  children, step-children
and all that. That is only when the
Minister eomes from  his place to
join his official dutvy as Minister and
when he lcaves his office and goes
back to his place.

Shri Narendra Singh Mahida: No,
no.

Shri Hathi: In between. thev are
not given allowance for wives child-
ren and so on.

Shri Narendra Singh Mahida: T can
show you instances.

Shri Hathi: He read from the rutes.
He savs children legitimate children.
step-children

Shri Hari Vishnu Kamath: That is
what your own Act says, not my
words.

Shri Hathi: If he reads the whole
portion, he c¢an understand 1t correct-
ly. But [ am sure that Members
have got the impression from what he
said that whenever a Minister goes on
‘tour. he is entitled to take his wife,
children, legitimate children, step-
children. familv—evervboay

Shri Hari Vishnu Kamath: It is the
fault of your Act,
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Shri Hathi: It is not so. Wc are
not ailowed to take our family when
we go on ordinary tours. The rule
he quoted was that when a Minister
is first appointed and he comes from
the place, at that time, it is allowed,
and then when he returns to his
place at the end, that is allowed
to him; not otherwisec when he goes
on tours.

This is the sort of thing which real-
ly pains me, the picture that has been
painted in this way.

Other speakers have spoken about
the ideology. 1 have no quarrel with
the ideology. 1 would be one with
everybody to sce that there should be
no great difference or disproportionate
disparity between the income of one
individual and another. On that I
have no quarrel. But what I submit
is that the way in which the Bill is
moved, and the way in which a pic-
ture was sought to be presented as f
the Ministers are living a luxurious
life. all that is not quite correct. Tt
it was a Bill which said that in a
socialistic pattern of  societv, the
standard of salary should be in 2
particular pattern, it would be a difte-
rent matter. Here comes the ques-
tion of figures, and these figures again
will create that complication. We
therefore have to distinguish between
two different things. One is the ac-
tual figures and the other is an ideal
or policv. So far as the figures are
concerned, T said this does not make
any distinction whatsoever,

Shri Narendra Singh Mahida: Can
vou give ug the exact figure? Sup-
pose vou take the house rent, rent for
frigidaire. boiler. electricity etc. into
consideration. If vou give those
figures, we will be much obliged.

Shri Hathi: Yes. Salary is Rs. 2,250.
Then electricity, in whatever manner
we may use it, up to Rs. 200 only it
is free.

Shri Harl Vishnu Kamath: That is
only now, since you were exposed last
year.
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Shri Hathi: I am talking of today.

Shri Hari Vishnu Kamath: But for
15 years you have drained the ex-
chequer. It went up to Rs. 800 in
some cases.

Shri Hathi: Are we going into the
history?

Shri Hari Vishnu Kamath: One
Minister himself exposced all the
other Ministers, all his colleagues.

Shri Hathi: Rs, 2,250 plus Rs. 200
comes to Rs. 2,450. Frigidaire and
other things, whatever we use, the
consumption of power should be
within Rs. 200. If we exceed Rs. 200
we have to pay.

Shri R. S. Pandey: These figures
are known to these friends.

Shri Hathi: Therefore, there is no
difference at all. The sumptuary al-
lowance principle also is agreed to.

Shri Nari Vishnu Kamath: Reduce
it.

Shri Hathi: Therefore, it is not a
question of figures. If rupees, annas
and pies are concerned, that does not
make much difference at all.

Shri Narendra Singh Mahida: We
are concerned with it.

Shri Hathi: So far as the whole
method and approach are concerned,
I would say far be it from us that we
want to make money out of this or to
lead a life which we do not otherwise
lead, The way in which many of us
could have lived perhaps would have
been far better in comforts, in earn-
ing, in so many things, than it is to-
day. I do not want to go into indivi-
dual instances, but people could have
earncd much more and could have
lived a much more comfortable life
than they are doing as Ministers. But
I do not want to enter into these
things, nor do I want to say that after
all people in other vocations do earn
more money. We are not here to
make money, to earn money, and it is
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not our intention that we should get
as much of comforts, luxury and
money as possible.

Sh:i Narendra Singh Mahida: We
arc talking of waste.

Shri Hathi: There is no question of
waste, As I have said, not a single
pic is wasted. On the contrary, what
you give to a Minister is hardly
Rs. 900 a month., I would leave it to
you to judge whether it is quite
cnough for anybody to live in Delhi
on that. 1 would, therefore, oppose
the Bill.

Shri Hari Vishnu Kamath: I will be
very brief in my reply, because there
are hardly ten minutes to go. I will
lcave one minute for my friend Shri
Yashpal Singh to move his Bill.

Mr. Chairman:
five minutes.

He may finish in

Shri Hari Vishnu Kamath: I am en-
titled to 15 minutes. I will try to
finish in cight minutes,

I am grateful to my hon. colleagues
on both sides of the House for the
active interest they have taken in this
Bill, and I am ha,py to note that bar-
ring a few, one or two fringe excep-
tions, all the Members who have
taken part in the debate have lent
their whole-hearted and powerful
support to the principle of the Bill, if
not to the entire Bill. I am very
much hcartecned by  their  support.

The Minister has sought to create a
picture, an impression, which I can
only describe as one of pseudo recti-
tude and pseudo integrity. Within
the few minutes at my disposal, 1
would like to disabuse the minds of
my colleagues here on both sides of
the House of the wrong notions, the
illusion or delusion that he has sought
to create,

TheeMinister said in the first place
there was not much difference, not a
wide gulf, between what 1 propose in
my Bill and what they are actually
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[Shri Hari Vishnu Kamath]
enjoying or suffering, logically speak-
ing, if there is no wide gulf, what
stands in the way of the acceptance
by the Minister of at least the princi-
ple behind the Bill? As some Cong-
ress Members said here, as you your-
self said in your powerful, cogent
speech when you were here down
below,—you yourself requested the
Government to accept the principle
of the Bill, and my hon, friend Shri
Saigal also suggested the appointment
of a Committee—I would have been
glad if the Minister had agreed and
promised to bring a Bill or measure
in due time. Now, Sir,
he was sought to show that what
1 want is nothing very much. May 1
straightaway show the figures and re-
port the figures I quoted, Rs. 38,000
for furniture ang eclectrical appliances
is for one year, he enjoys this
Rs. 88,000 for one year and aquits; if
it is for five vears, it comes, I have
worked i t oRtuot.s mfwy, mtwyb
worked it out to Rs. 700 or 800 a
month.

The Deputy Minister in the Minis-
trv of Food and Agriculture (Shri
Shahnawaz Khan): Does he carry
the furniture with him?

Shri Hari Vishnu Kamath: No, no.
1 say that he enjoyed it. Who pays?
The tax-paver has paid for the furni-
ture; that is what the Minister gets.
Who pays for it? Do vou pav for
it? I am afraid vou don’t. The tax-
payer has paid: the people of India
have paid for it: that is al' we are
concerned with. Rs. 800 in furniture;
Rs, 500 sumntuary allowances. T
wanted the Minister to tell us—he did
not refer to it at all—how many
Ministers have got Juxurv cars: He
sald he has got an Ambassador car.

Shri Hathi: None has got
luxury cars on his own.

foreign

Shri Hari Vishnu Kamath: On his
own? No. no. There are the advances
you get from the Government to buy
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the car. How many Ministers have
got? Why should you waste that
money and get a luxury car? . . .
(Interruptions.)

Shri Hathi: We are not allowed to
have foreign cars.

Shri Hari Vishnu Kamath: Not now.

In the last gession, on the last day
when I moved consideration of the
Bill I referred to this point of sump-
tuary allowance and 1 wanted the
Minister to tell the House in his reply
about this because there were various
reports, very sad and conflicting re-
ports about the use or—I am sorry to
use this word—misuse of sumptuary
allowance, It is given for a particular
purpose. How many Ministers spend
it or use it for the purpose for which
it is intended or granted? No reply
was forth coming from the Minister.
1 have sought to reduce it to Rs. 300.
He did not refer to that. Furniture
cost to the tax-payer Rs. 800 per
month plus Rs. 500 sumptuary allo-
wance.

Shri S, N. Chaturvedi (Firozabad):
Is the Minister allowed to take away
the furniture with him when be
vacated office?

Shri Harl Vishnu Kamath: He Is
not allowed to but every new Minis-
ter can get so much, furniture if he
wants. Why should he have so much
of furniture when Members of Par-
liament do not have?

Shri S. N. Chaturvedi: In that case
you can add only the depreciation
charges and not the cost.

Shri Harl Vishnu Kamath: What-
ever it is, it is there. Rs. 2250 plus
rent Rs. 650 for the residence. Tt Is
upto Rs. 650 for a Cabinet Minister.
In human affairs—you are
a student of economicg and
you very well know—that the maxi-
mum tends to become the minimum.
The standard rent is estimated at
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Rs. 650 and that is the maximum. I am
sure that most of the bungalows they
have got have a standard rent of
Rs. 650 a month. One word more and
I have done. The Minister tried to
show that an impression had been
sought to be created that Ministers
were living in luxury. I never said so.
I said that this system of perquisitive
society—I did not say luxury—must
stop. I did not say luxury. This was the
backdoor method: people get an im-
pression that the Ministers draw just
Rs. 2,250 or Rs. 1,750 per mensem as
the ca~e may be, and they arc leading
very simple lives. But actually, if all
this is totalled up, it comes to Rs.
4,000 a month. Therefore, I say that
this is pure. sheer, undiluted hypocrisy
and sanctimonious humbug, to say
that just because they draw a small
salary they live simple lives. Let us
have it straightened out properly. 1
do not mind their taking a higher sa-
lary, but cutedown all perquisites. Cut
out all perquisites once and for all. No
perquisites of any kind. Let him draw
a salary of Rs. 2,500 a month. (Laugh-
ter). It is not a matter for laughter.
You come here as a Minister and you
get all these perquisites. When you
cease to be a Minister vou cannot think
of perquisites. Why should you have
perquisites? I am not talking of social.
ism at all. 1 am talking of integrity,
decency in public life. (Interruption).

Therefore, I would again repeat with
all the emphasis at my command. Let
them raise their salary a little; that
{s what I have suggested by way of
principle. It may be increased to
Rs. 2,500 a month and let them come
forward with another Bill. But cut
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out once and for all these noxious, ab-
noxious  perquisites.  Therefore, I
would appeal to the House to consi-
der this Bill along a little suggestion.
A Cabinet Minister who was present
in the House last time when ] moved
for consideration of the Bill, came
over to me after my speech—I do not
want to mention his name—and said,
“You have tried to make out a case.
As far as I am concerned”, he added,
“Will you agree to my salary being
fixed at Rs. 500 a month plus double
vour present daily allowance. namely,
Rs. 627¢ I quickly calculated
and saiq “I agree.” T do not know
whether that senior Minister who
wag then present in the House
will stand by that now or whether his
rolleagues will agree to that. T do not
know whether his colleagues agree to
it. T said it was a fair suggestion.
He had said: “We do not want any
perquisites; Rs. 500 a month plus a
daily allowance of Rs., 62 would do”.
As a said. T do not want a hundred per
cent egalitarian order here. I do agree
that Ministers must have some com-
fort but there must be enquity and
justice. So, let us have jt. T take
him at his word: For a Cabinet
Minister a salary of Rs 500 a month
plus 62 as dally allowance.

I hope that hon. Membere will ae-
cept and support the motion for con-
sideration of the Bill.

17 hrs.

Mr. Chairman: The question is:

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1952, be taken into
consideration.”

The Lok Sabha divided:

[Division No. 3] [r.or hrs.
AYES
Aney, Dr. M. S. Mukerjce, Shri H. N, . Siddiah, Shri
Himatsinhji, Shri Ranga, Shri Singh, Shri Y. D.
Kamath, Shri Hari Vishnu Sen, Dr. Ranen Yashpal Singh. Shri

Mahida, Shri Narendra Singh
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Alagesan, Shri

Alva, Shri A. S.
Anjanappa, Shri
Arunachalam, Shri
Barkataki, Shrimati Renuka
Baswant, Shri
Bhattacharyya, Shri C. K.
Borooah, Shri P. G.
/Brajeshwar Prasad, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D. S.
Chuni Lal, Shri

Dighe, Shri

Dorai, Shri Kasinatha
Dwivedi, Shri M. L.
Ering, ShriD.
Gackwad, Shri Fatchsinhrao
Hansda, Shri Subodh
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jogjivan Ram, Shri
Jena, Shri

Jyotishi, Shri ). P.
Kabir, Shri Humayun
Kajrolkar, Shri
Kamble, Shri

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Osman Ali

Mr, Chairman;

The motion was qegativcd.
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The result
division is Ayes 10; Noes 108.
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NOES

Khan, Shri Shahnawaz
Khanna, Shri P. K.

Koujalgi, Shri H. V.
Krishnamachari, Shri T. T.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Malaichami, Shri

Mulaviys, Shri K. D.
Mallick, Shri Rama Chandra
Mandal, Dr. P.

Mantri, Shri D. D.

Masuriya Din, Shri
Matcharaju, Shri

Mchrotra, Shri
Mirza, Shri
Mishra, Shri Bibhuti
More, Shri K. L.

Musafir, Shri G. S.

Nayak, Shri Mohan
Niranjan Lal, Shri

Pandey, ShriR. S.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.

Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patil, Shri S. B.

Patil, Shri T. A.

Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri

of the

(Saka),
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Raghuramaish, Shri
Rajs, Shri C. R.

Raju, Shri D. B.

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R,
Ramaswamy, Shri V. K.
Rene, Shri

Rao, Shri Muthyal

Rao, Shri Thirumala
Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Rem, Shri
Samanta, Shri 8. C.
Sarma, Shri A. T.
Satyabhama Devi, Shrimatj
Sharma, Shri D. C.
Siddananjappa, Shri
Singh, Shri S. T.

Sinha, Shrimati Tarkeshwari
sivappraghassan, Shri Ku.
Sonavane, Shri
Subbaraman, Shri
Subramonyam, Shri T".
Sumat Prasad, Shri
Swaran Singh, Shri
‘Tahir, Shri Mohammad
‘Thimmaish, Shri

Tiwary, Shri K. N.

Tula Ram, Shri

Varma, Shr Ravindra

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
Tuary 22,
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